OPEN! C..U).\l

CENTRA[L ADMINISTRAT JY& TRIBUMAL ALIAHAPAD BENCH,
ALLAHARAD ,

Dated |: Allahabad tHis 15th day of November| 1995, |
ORIGINAL APPLICATION ND. 427 of 1993 |

QUORUM : Hon'hle Mr.|S. Das Gupta, Member-Ajl
3

Hon'ble Mr, L, Verma, Member-J

1, Vijei Singh son qfF Sri Saal Singh,
R/d, Kothi No,2 NV.R.I. Izzatnagar,
Bareilly,

2. Ranmesh Chandira Sqp of Naththoo lal,
R/q, Village lalgdpr, Post Rohilkhang
University, Péreﬂ‘ay,

-~

«ssssApplicants,

(By Advocate Sri Y.ff.Srivastava & Sri A.K.Gupta
Vers s

1, Unjon of India thfough Secretpry,
Ind ien Council of] Agricultural Research,

w Delhi,

2. The Director,
Ing
Izzatnagar, U.FP.Bpreilly,

ian Veternery|Researchlinst it ute,

3. The Farm Manager f[Hort iculture),
Farm Section,

Indian Veternery F‘;.,?searph Inst itute,
zatnagar, U, H. Bareilly,
co.--RespOnﬁen‘ts. ‘I

(By Advocate Sri R.{.Tiwari & Sri J.N.Tiwagi),

ORDHR (oral)

(By Hon'ble Mr, S. Has Gupta,Member-A )
Sri V,K, Srflvastava for the applicdnt.Sri |
N. P.|Singh, proxy ;0unsel for Sri N, N. Tiwari, |

for the resrponden'tsﬁ




-24-
2. As the pleadings fh this application have| been
exchanged, we heard the l#brred counsels for both the

parties,

3. Learned counsdll for the respondents submitted

that this cace, which reldtes to engagement and régular iga-

tion of serviice of the apglicants who were a Casugl labour
in I.V.R.1.,is fully coverdd by the decision of a|bench of
this Tribunal in the case |¢f Munna Lal and otherg|Vs, Union

of India and| others in a binch f applications, lgd by

by the learned counsel for

' ; O. A, No, 1336 of 1993, Thiis position is also congeaded
[
!

4, . In view of the floreqoing, this applicaflion is
disposed of with ¥k a dire¢t ion to the respondentd thet
the case of the applicant $hall be determined on the

basis of the [ratio of the dbecision in the aforesaid case

of Munna lal|& others,

VKP/-




